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(..N'IRAL ADM.IINLSIRATIVETRIB(INAL 
CurLcK I3ENCH:CUTfACK 

ORIGINAL APPLICATION NO545_OF 2009 
Cuttack this the. 21sth 	day of July, 2010 

Nagi ... .Applicant 
-VERSUS- 

Union of.India & Ore Respondents 

CORAM: 

THE HONBLE SHill C.RMOHAPATRA. AD\ INI STRATI V F. M EMBE. 

ORDEg 

Heard Shrl NR.Routray, learned counsel for the applicant uid 

MsS.L.Pattnaik learned .Addl.Standing Counsel for the Respondents d 

perused the materials on record. By filing pre.limmarv counter, the 

Respondents have submitted that the arrears to the time ofRs1a6991- are due 

to be paid to the applicant This was not disputed by the learned counsel for 

the applicant. 

In this view of the matte.r, Respondents are directed to disburse 

Rs.18,6991- to the app.ticantwithm a period of sixty days from the date of 

receipt of this drfiln 	ich th aountwll bear interest after expry of w 	m  

the shpuiated period. 

The O.A is thus disposed of as nothing rein ained to he adjudicated 

upon. 	
L 

ADMrN'MBER 


